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LEGISLATIVE ASSEMBLY.
Saturday, 1st March, 1924.

The Assembly et in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

MEMBER SWORN.

Mr. A. V. V. Aiyar, C.1.LE,, M.LLA. (Finance Department: Nominated
Official).

QUESTIONS AND ANSWERS.

AcquisiTiON BY THE RAILWAY AUTHORITIES OF (GARDENS IN THE
Vicinity oF DELHI
528. *Lala Plyare Lal: (a) Will Government be pleased to stat:
whether the railway authorities have proposed to acquire gardens in the
vicinity of Delhi under the Land Acquisition Act? *
(b) Are Government aware: .

(i) that the large population of Subzimundi in Delhi in one way or
other depends for its living upon the existence and mainten-
ance of these gardens;

(ii) that thesec gardens are market gardens and the supply of fresh
fruits for the Delhi city comes mainly from these gardens?

(c) If the answer to (a) is in the affirmative, do the Government propose
to direct the railway authorities to acquire purely agricultural lands?

The Honourabi:Sir Oharles Innes: (a) No decision has yet been arrived
at as to the necessity for and the site of the proposed goods interchange
yard, for which land may have to be acquired.

(b) and (c¢). The points brought to notice by the Honourable Meinber will
be-considered before deciding the question finally.

IssuE or ‘TICKF(l'B FOR SHAKURPUR STATION.

529. *Lala Plyare Eal: () Are Government aware that there is v
station called Shakarpur on the Southern Punjab Railway line 4 miles
from Delhi at which all the trains including mail trains stop but for which
no tickets are issued by the railway authorities?

(b) Do Government propose to bring the matter to the notice of the
8. P. Railway and direct them to open booking for the station?

The Honourable Sir Oharles Innes: (a) Yes. The station is now known
as Shakurbasti at which all down trains stop on account of speed restrie-
tions.

(b) Facilities for passenger traffic do not exist and there is no intention
at present of opening it for public passenger traffic.

OvVERBRIDGE BETWEEN HAMILTON Roap anp Drermr City.

680. *Lala Piyare Lal: (a) Are Government aware that the temporary
overbridge between Hamilton Road and the city of Delhi was built more
than 40 years ago and that with the increase of population in Dclhi it is not
sufficient or suitable for the increasing trafic of the town?

- ( 1007 ) A



1088 LEGISLATIVE ASSEMBLY. [1sT MagcH 1924,

(b) Is it a fact that representations were made by the Municipal Com-
mittee of Delhi to the East Indian Railway on this subject but to no
avall?

(¢) Will Government be prepared to arrange for the construction of a
broad and proper bridge over this place in the near future?

The Honcurabla 8ir Oharles Innes: (a) The foot overbridge in question
was constructed in 1877 and was subsequently repaired in 1902,

(b) Yes.
(c) It is considered that the existing bridge is sufficient for present
requirements.

TrANSFER OF THE DELHI ForT To THE CIVIL AUTHORITIES.

531. *Lala Plyare Lal: Will the Government be pleased to state
if they intend to hand over the fort of Delhi to the civil authorities follow-
ing the example of the Lahore Fort? If so, by what time? If not, will
Government be pleased to state the reasons for its retention by the military
authorities ?

Mr. E. Burdon: The civil authorities already administer the buildings
in the Delhi Fort which are of historical interest; but it is not intended to
hand over the Delhi Fort to the civil authorities, as was done in the case of
the Lahore Fort, the reason being that the Delhi Fort is still required for
military purposes.

JAIN IREPRESENTATION.

582. *Lala Piyare Lal: (a) Are Government aware that the Jains form
an important and influential minority in India but they have no repre-
sentation on the Legislature or Commissions or Committees ?

(b) Do the Government propose to take into consideration their
claims and take early steps to safeguard their interests?

(c) Are Government aware that very few appointments at present if at
all are beld by them in the superior ranks of services?

The Honourable Sir Malcolm Halley: {1) Government sre aware of the
importance of the Jain community and they are also aware that no special
communal el:eted representation for the community has been provided in
the legislative bodies in India. Commissions and Committees are pot
appointed on communal lines, and Government are unable to say whether
Jains have been included in the membership of any Commissions or
Committees or not.

(b) It is impossible to provide for the communal representation of all
important minor Communities in India on legislative bodies or on Com-
missions or Committees, but I would add that I am not aware of any
special need for the eafeguarding of Jain interests.

{c)'Govemment have no information on the subject.

Mr. K, Ahmed: But the Jains are Hindus, are they not, and their
¢laims along with Hindus are considered already, and there is an overflow
of members of that community already in the Government services of all
ranks and stations. Is that so?
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PersoNNEL OF THE NEW CAPITAL COMMITTEE.

, 583. *Lala Piyare Lal: (¢) Will Government be pleased to state
the personnel of the Imperial New Capital Committee?
(i) the total number of meetings held of the said Committee ani
work disposed off?
(ii) the funciions and executive powers of the Committee?

(b) Will Government be pleased to state the reasons why no represen-
tative of Delhi has been placed on the New Capital Committee?

(c) Are Government aware that there is a general feeling of resentment
on that account?

The Honourable Mr. A. 0. Ohatterjee: (¢) The President of the Com-
mittee is the Honourable Member of the Executive Council of the Governor
General in charge of the Department of Industries and Labour, the Vice
President is the Chief Commissioner of Delhi, and the other members are the
Becretary to the (iovernment of India in the Department of Industries
and Labour, the Consulting Engineer to the Government of India, the Chief
Engineer, and Mr. A. F. L. Brayne, 1.C.8., who represents the Finance
Department. Twenty-nine meetings have been held, and 477 Resolutions
passed. The Committee exercises the full powers of the Government of
India in respect of works appertaining to the construction of the New
capital and allied v orks in the Delhi Province.

(b) The Commiutee is an executive body, exercising, as I have already
explained, the full powers of the Government of India and organised
mainly with a view to the expeditious despatch of work. Consequently
it has no non-official member and no representatives of any epecial interests.

(c) No.

Pusa ResearcE INSTITUTE.

534, *Mr. Gaya Prasad Singh: Will the Government be pleased to
stata since when the Pusa Agricultural College has been opened? And also
supply information on the following points:

a) the syllabus of the College, and the courses of study?
b) how many years' course of study does the College provide?
(c) how many classes there are?

(d) the number of students in each class?

Mr. M. 8. D. Butler: The Pusa Research Institute, as its name implies,
is a place for research. It is not an Agricultural College. Regular courses are
not given to students as in the provincial agricultural colleges, but facilities
are provided for post-graduate workors in laboratories in association with
and under the guidance of the research specialists employed. The total
number of persons who have availed themselves of these facilities since
the inception of the Institute in 1908 amounts to 124. At present six such
persons are under instruction, namely, 2 in entomology, 2 in bacteriology,
1 in myeologz and 1 in general agriculture.

2. Recenlly a departure has been made from previous practice. With
cffect from 1st November 1928 arrangements have been made for giving
post-graduate courses of the highest standard in agricultural chemistry,
totany, inycology, bacteriology and entomology qualifving Indians for
appointment in the Indian Agricultural Service. There are no hard and
fast courses of studies and the Heads of Sections are empowered to arrange
them in the best possible manner. The period of each course is two years,
Two students, one in entomology and the other in botany, are now taking
this eourse, ’

A2
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SuprLY oF SEEDS BY THE Pusa AGRICULTURAL INSTITUTE.

535. *Mr. Gaya Prasid Singh: Will the Government be pleased to
lay on the table a statement showing the quantity of different seed grains
supplied by the Pusa Agricultural Institute to the different Provinces in
India, or abroad, year by year since its foundation, together with the
rates at which they were sold?

Mr. M. 8. D. Butler: A statement is laid on the table from which it
will be seen that 21,194 maunds of seed, sufficient to sow 2,688,068 acres,
have been distributed from the Botanical Section of the Institute. 7,400
meaunds of seeds of various crops have slso been distributed during the
period by the General Farm Section. It is calculated that by subsequent
multiplication over a million acres must be under crops grown from seed of
Pusa origin.

Sales were made at market rates.

Statement showing quantity of seeds distributed by the Botamical Sectiom of the

Pusa Institute.
! WHEAT. Tosacco. Grax. Finnzs.
Yoar. i Sufficient Safolent Sufiolent Suffcient
B = IO ol BEC R ol B I el
i mOow. BOow, BOWwW, sow,
Mds. Acres. | 1be. Acres. | Mds. | Aores. | Mds. | Acres.
mwo . . . 12 15 '
111 . . . 61 81
1912 ., . . 156 208 4 [
W . . . 3 3 190 2 4
1014 . ' .| 1,215 1,620 2 60 5 8
ws . ., .| Ls8mw 2,502 56 1,800 | . [ Y
1016 . . .| 6114 8,151 54b 17,450 25 42 20 20
1917 . . .| 4851 8,201 536 17,160 5 8 8 a8
1918 . . .| 8,863 5,150 78 24,800 15 24 8 8
1019 ., .| 2,48 8,268 B34 | 26,870 8 18 17 | 17
020 . . .| 120 158 538 | 17,810 10 16 2 2
g8l . ' B 214 285 | 1,875 60,000 3 57 18 13
1922 . . v 129 171, 2,168 69,300 1 | 18 2 2
| Total .| 2,98 | 27,88 7,336 | 234960 | 1204 186 | "
1ba. or X !
i 02 Mds, f
Total quantity of seed distribnted . . ' . . 21,194 Mds.
Ares of land _aireci.l.f nffected Ly distribution . . . 2,63,060 aores.

Nove.—The above inclndes whent seed grown under the supervision of the Imperial Economiao
Botanist on Biliar estates hetween 1914 and 1919 before geed farms in provinces were in working

order.
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Pusis AGRIOULTURAL INSTITUTE.

536. *Mr. Gaya Prasad Singh: Has the Retrenchment Committes
made any recommendation for the curtailment of any expenditure in the
Pusa Agricultural Institute? And if so, has such retrenchment been

effected? And if not, why not?

Mr. M. 3. D. Butler: Yes.

The Honourable Member is referred to the remarks against items 195,
196, 197, 198, 199, 200 and 244 of the revised statement laid on the table
on the 1st Februaiy 1924 in reply to s question by Diwan Bahadur M.

Ramachandra Rao.

LocaTioN oF TroorPS AT MUZAFFARPUR.

537. *Mr. Gaya Prasad Singh: With reference to part (b) of my
Question No. 81 of the 1st February, 1924, regarding the location of troops
in Muzaffarpur, is there anything on record to show that the Right Honour-
sble Lord Sinha was personally consulted, and that he gave his consent
to the proposal? If the answer be in the affirmative, are the Governme _t

prepared to place such materials on the table?

Mr. E. Burdon: The Government of India deal with Governments
and not with Governors, and, as I said before, the application which the
Government of India received was from the Government of Bihar and
Orissa,

Mr. Gaya Prasad Bingh: My question remains unanswered, 1 asked
if Lord Sinha was consulted in the matter.

Mr. E. Burdon: For the reason which I have given there is nothing in
the records of the Government of India to show whether the application
for troops made by the Government of Bihar and Orissa was or was not
the personal decision of Lord Sinha,

Mr. K. 3. Roy: Is it not a part of the Internal Securities scheme
criginally drafted by the General Staff for the location of troops in Bihar?

Mr. E. Burdon: It is now, but it was not before the Government of
Bihar and Orissa made the application.
Mr. Gaya Prasad Singh: Will the Government of India write to the

Government of Bihar and Orissa asking whether it is now necessary to
locate troops at Muzaflarpur at such a high expenditure of over 5 lakhs?

Mr. E. Burdon: No, Sir.
Mr. Devaki Prasad Sinha: Why?

Mr, E. Burdon: Because from recent correspondence with the Govern-
ment of Bihar and Orisss, it is evident that the opinion of the Government
of Bihar and Orissa remains unchanged.

Mr. Devaki Prasad Sinha: Are Government satisfied that the opinion
held by the Goverrment of India was arrived at'after congultation with
‘the local bodies or with any non-official concern?

Mr E. Buxdon: The Government of India are satisfied with the correct-
Tess of their own opinion. ' '
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_H.I. Devaki Prasad 8ivha: Is it or is it not the fact that in arriving at
thl;s decision the Government of India or the Government of Bihar and
Orissa consulted no non-official body or person?

Mr. E. Burdon: The Government of India certainly did not consult

anybody. What the Government of Bihar and Orissa did I am unable
to say.

Mr. Devaki Prasad 8inha: Will the Government of India be pleased
Yo inquire if the Bihar and Orissa Government consulted anybody ?
, Mr. E. Burdon: No, Sir.
Mr. Gaya Prasad 8ingh: Will the Goverument of India state why they

refuse to ask the Local Government to consult local bodies regarding the
location of troops in Muzaffarpur?

Mr. E. Burdon: Because the Government of Indis do not wish to inter-
fere to the extent which the Honourable Member suggests with the prin-
ciple of provincial sutonomy.

Mr. Devaki Prasad Sinha: Do Government wish to interfere if non-

" official bodies themselves make & representation ?

Mr, E. Burdon: Surely I am not required to snswer a hypothetical
question of that character.

Diwan Bahadur M. Ramachandra Rao: Will the Government be pleased
to state whether the cost of their maintenance is debited to provincial funds
or to the Government of India?

Mr. E. Burdon: The cost is included in the Army estimates. They are
part of the existing estublishment.

FRICTION BETWEEN SOLDIERS AND THE INHABITANTS OF MUZAFFARPUR.

538. *Mr. Gaya Prasad Singh: With reference to the answer given
to part-(¢) of my Question No. 88 of the 1st February 1924, will Govern-
ment be pleased to lay on the table all papers in connection with the fracas
mentioned therein, after the close of the investigation?

Mr, E. Burdon: The investigation has not yet been completed and

‘Government are not in a position to give the Honourable Member an

answer until they have themsclves received and, considered the final
reports.

Mr, Devaki Prasad 8inha: May I take it that the Government refuse
to commit themselves to any course of action without the receipt of papers
in connection with the fracas which took place in Muzaffarpur?

Mr. E. Burdon: Yes, Sir.

SLAUGHTER HoUSE AT MUZAFFARPUR.

539. *Mr. Gaya Prasad 8ingh: (o) Will Government be pleased to
state if the plan of tHe proposed barracks for the soldiers in Muzaffarpur
includes ‘the oonstruction of a slaughter housc also?

(b) And if the answer be in the affirmative, will the Government be

leased to state if the slaughter house will be located inside or outside the

unicipal limits, in view of the fact that the Muzaffarpur Municipality has
already passed a Resolution to close the existing slaughter houses?
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(c¢) Are the Government awsare that the opening of a slaughter house
ia repugnant to the feelings of the bulk of the inhabitants in the locality ?
And are the Government prepared to ascertain their views before sanction-
ing the slaughter house?

Mr. E. Burdon: (a) and (b). Provision has been mude for a slaughter
house which will be located outside municipal limits.

(c¢) The plans for the barracks have been prepared by the Local Govern-
ment who have presumably satisfied themselves that the project is not
open to any reasonable objection and the Government of India do not
propose therefore to make the inquiry which the Honourable Member
suggests.

Mr. Devaki Prasad Sinha: What do the Government mean by ‘‘ reason-
able gbjection '"?

Mr, E. Burdon: Reasonable in the opinion of the Local Government,
Sir.

Mr. Gayh Prasad Singh: Will the Government be pleased to write to
‘he Loeal Govermment of Bihar and Orissa asking them to invite local
bodies and private individuals to give their opinion whether the locution of
a slaughter house within the limits of Muzaffarpur is open to objection
or not from the point of view of the bulk of the population?

Mr. E. Burdon: No, Sir.

Mr. Gaya Prasad 8ingh: Will the Government of India be pleased to
state their reasons for refusing to write?

Mr. E. Burdon: The reason I gave before—it would be interfering with
‘he functions of the Local Government.

Mr. Gaya Prasad Bingh: Have the Government of India no control over
the Local Government of Bihar and Orissa?

Mr, E. Burdon: Yes, Sir, they certainly have cortrol over the Local
Government of Bihar and Orissa just as they have control over other
T.ocal Governments, but they show proper discretion in exercising that
control.

Mr. Devaki Prasad Sinha: Are Government aware that in reply to a
question asked in the local Council of Bihar and Orissa, it was stated that
they could not do anything because the matter was wholly under the
control of the Government of India?

Mr. E. Burdon: No, Sir.

Mr. Deovaki Prasad Sinha: Will the Government of India look up the
roecords of the Local Council and ascertain if it is correct?

Mr. E. Burdon: No, Bir.

Locar Apvisory Councin, B. N. W. RaiLway.

540. *Mr. Gaya Prasad 8ingh: 1. With reference to the answer giver
to my Question No. 118 of the 4th February 1924, will the Government be
pleased to state (@) how and under what circumstances the Local Advisory
Council has come to be established at the B. N. W. Railway, and what is
its status? (b) Since when, and where has it been established? Who are
its members, and who is the official authorized to receive complaints ?
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2. Have the Government, or the Local Advisory Council tgken any -
steps to inform the public (through notices, time tables, press notes or
otherwise) of the existence of such & Council to which complaints may be
addressed? If the answer be in the affirmative, will the Government be
pleased to indicate precisely what steps have been taken, and when?
And if not, why not?

8. Will the Gevernment be pleased to call for, and lay on the table a

copy :;i the proceedings of the Local Advisory Council, since its establish-
ment .

The Honourable Bir Oharles Innes: 1. () Local Advisory Committees
have been established by the Bengal and North Western Railway Company
at the suggestion of Government arising out of the recommendations of
the Acworth Committee. These are consultative bodies and advise the
Agent on matters affecting public, commercial and other interests.con-
cerned.

(b) Local Advisory Committees for the Bengul and North Western
Railway have been estphlished u$ Gorakhpur ayd Muzzaffarpwr snd their
first meetings were held on the 9th May 1923 snd 27th Apnl 1928 res-
jpectively. As regards the names of the members of these Coipmittecs an
inquiry has been made and the result will be commupicated to the

Honourable Member in ;llgé ocqurse. Complaints may be addressed to the
Agent, Bengal and North Western Railway, or any member of the Com-
mittees.

(2) Inquiry has been made and the resuly will be cammuniceted to the
Honourable Member.

(8) It was suggested to Agents that a summary of the proceedings
should be given to the Press and it will again be suggested tq the Agent
{hat he should adopt this procedure, if he has not already done so.

Mr. Gaya Prasad Singh: May I, Sir, in this connection agk whether
the Government of Indiu refuse to entertain complaints against the B. N.
Railway or any other railway for the matter of that.

The Hononrsble §ir Qhayles Inmes: No, Bir. certainly not. The point
I tried to make the other day was that such complaints could be much
more speedily dealt with by these Advisory Comipittees.

Mr. Pevaki Prasad Binha: Will the Government be pleased to state
whether or not the recommendations of the Committee appainted by the
Bihar and Orissa Government to inquire into the working of the North-
Western Railway were placed before these Advisory Committees, and if
g0, what action they took on those recommendations ?

The Honourable Sir Opharles Innes: I must ask for notice of that
question, Sir. '

REPRESENTATION OF BERAR ON THE L.QGAL AND CENTRAL LEGISLATURES.

541, *Mz. Gays Prasad Singh: (e) How mapy representatives has Berar
got the right to elect to:

(i) the Council of Btate?
(ii) the Legislative Assembly?
(iii) the local Counil.
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(d) Is it a fact that the representative ‘or representatives elected by
Berar has, or have, to be nominated by the Government before he or they
are admitted into the Legislature?

(¢) If the answer be in the affirmative, will the Government be pleased
to state the reasons?

The Honourable Sir Malcolm Hailey: (¢) The numbers of persons nomi-
nated to be Members of the Council of State, the Legislative Assembly
and the Legislative Couneil of the Centrnl Provinces ag a result of elections
held in Berar are one, one and seventeen, respectively.

(b) Yes.

(¢) Berar is not a portion of British India. and the Government. of
India Act does not itself apply to elections in Berar. The elections are
beld under rules framed under the Indian (Foreign Jurisdictions) Order in
Council, 1902, whereas the composition of the legislative bodies in question
is determined bv the various Electorn]l Rules made under the Government
of India Act. It is therefore only possible for the persons elected in Berar
to take their seats in the legislative bodies in virtue of nomination by the
{(Jovernor or the Governor General as the case may be.

Mr. Gays Prasad Bingh: Will the Government kindly state what is
the administrative connection of Berar with the Central Provinces?

The Honourable Sir Malcolm Hailey: The administrative connection
<f Berar with the Central Provinces is a matter which needs a somewhat
careful statement. I do not think it arises out of this question which
refers primarily to legislative arrangements and in any case it would be
difficult for me to give offhand a precise statcment of the nature degired.

Mr. K. Ahmed: Are the Government aware that His Exalted Highness
the Nizam is ready and willing now to grant autonomy to the Province of
Bernr after its recovery?

The Honourable §ir Malcolm Hailey: I have seen certain correspondence
in the papers; but, T am not aware that His Exalted Highness has
authority at present to grant autonomy to Berar.

Mr. K. Ahmed: Is it not a fact that Berar was a province of His
Exalted Highness the Nizam of Hyderabad end it is now in British
jossession under certain terms and conditions, and is it not a fact that
ihe Government of India is considering the question of handing over the
province to His Exalted Highness?

Mr. Pregident: That does not arise out of this question.

ALLEGED OuTRAGE nY ANGLO-INDIANS ON AN INDIAN WoMAN.

542. *Mr, T. 0. Goswami: With reference to the reply given by
Government to my unstarred Question No. 81, on the Tth February, about
the alleged incident of outrage on a woman passenger at Ramrajatola
station, will Government be pleased to state:

(i) whether the police investigation has led to any prosecution;
- (ii) what steps Government propose to take in this matter;
(iii) whether it will eventually be hushed up?

The Honourable Sir Qharles Innes: Thc Police returned the cage with

a final report ‘* False '’ and the Magistrate accepted this report.
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EmMpLoYMENT oF ExcLIsH LierorTerRs BY THE PunLic SERVICES
COMMISSION.

548. *Diwan Babadur T. Rangacharlar: (1) Is it a fact that the Roya:
Commission on the Public Services sitting in India at present have brought
out their reporting staff all the way from England, at the cost of the
Indian tax-payer?

(2) Will the Government of India be pleased to state the terms on which
the said staff has been brought out and the total expenditure incurred on
this account up to date classified under various heads?

(8) Were the Government of India consulted, before the contract for
reporting was given to the English Reporters and if not, why not?

(4) Are the Government aware that there are Indian Reporters,
working in connection with the Central Legislature and the Provin-
cial Councils, whose services could have been availed of, if the Government
wanted to?

(5) Are the Government aware that several Commissions of inquiry,
e.g., the Industrisl Commission, Fiscal Commission, the Reforms Com .
missions, the Hunter Commission and various other Comimittees utilised the
services of Indian Reporters at much less cost and to their complete satis-
faction ?

(8) Are the Government aware that in November last, a public meeting
was held in Madras to protest emphatically against the bringing out of the
English Reporters? _

(7) Will the Government be pleased to state if it is the intention of
Government to see that in future no reporting staff shall be brought out
from England and that indigenous talent shall always be utilised and will
the Government be pleased to meake a statement as to their future policy
in this connection?

The Honourable Sir Malcolm Hailey: (1) Two shorthand writers and two
assistants were brought out by the Royal Commission from England. One
of the assistants has since been permitted to return Home on account of
illness.

(2) The terms sanctioned for the reporting staff by the India Office ro
far us the Government of India are aware, are as follows:

While in India:

One guinea a duy for each of the two shorthand writers and five
guineas u week for each of the two assistants.

For the period spent on voyages between India and the United
Kingdom :
A galary of nine guineas n week for each shorthand writer and six
guineas a week for each assistant.

The sbove payments are made direct to Messrs. Reed and Compeany, a
firm in England, by the India Office.

The goncessions allowed in India are:

Free board and lodging with Rs. 8 per diem for incidental expenses
actual travelling expenses at first class rates when not travelling by special
train, with gharry hire and porterage; first class accommodation in special
train, with gharry hire and porterage; also Rs. 25 a month each for four
servants together with their travelling expenses.
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It is not possible at the moment to say what has been the expenditure
up to date.

(8) The Government of India were not consulted before the appointment
of these reporters was decided upon.

(4), (5) and (6). Yes.

(7) The Government of India will point out to the India Office that
fully qualified reporters are available in India and that it is unnecessary
to send out reporting staffs from England for duty with Commissions or
Committees.

Diwan Bahadur T. Rangachariar: May I ask if it is a fact that separate
transcript charges are.also made in addition to these?

The Honourable Sir Malcolm Halley: I should have to ascertain that.
The terms I have read out nre those reported to us.

Diwan Bahadur T. Rangachariar: Will the Government of India
advise the Secretary of State or address him that sych financial burdens
should not be imposed without the consent of the Government of India?

The Honourable Sir Malcolm Halley: I think the course that I suggest
in the last section of my answer is preferable, namely, that we should say
that we believe that the work can be satisfactorily done in India without
importing reporters from England.

Diwan Bahadur T. Rangachariar: Do the Government recognise that
it places the Legislature in an awkward position, if it is to be voted?

The Honourable Sir Malcolm Halley: I fully recognise the position.

Diwan Bahadur M. Ramachandra Rao: Mav I ask what the total
amount which will be incurred upon these shorthand writers will come to?

The Honourable 8Sir Malcolm Hailey: I am afraid I shall not be able to-
say without knowing exactly how long the labours of the Commission
will take. T may point out that in reports of all the Commissions we.
publish details of the total expenditure.

Mr. Shambhu Dayal Misra: Is the Government of India aware if there
was any special purpose in getting out these English reporters, and, if so, has.
that purpose been served?

The Honourable 8ir Malcolm Hailey: I have no personal acquaintance
with the actual work of the Commission; the question could only be
answered after ascertaining from the Commission itself whether it thought
that the work could have been done in India. As I have said before, we
lrla:if.e nlways beld ourselves that adequate reporting can be obtained in

ndala.

Mr, K. Ahmed: With regard to the first-class accommodation, do I
understand that the Government of India allowed it or the Government at
Home? Was it made a point that, unless first class accommondation was
given to these people, i.e., the shorthand reporters, they would not come-
out to India?

The Honourable Sir Malcolm Hailey: T think my answer has already
made it clear that the terms which I read out to the Assembly were arranged.
at Home and not here.
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MiLiTARY EXPENDITURE.

544. *Khan Bahadur Sarfaraz Hussain Khan: (¢) With reference to the
reply given to starred Question No. 12, on the 1st February, do Govern-
ment propose to frame an official estimate of the average income per head
of population in India?

(b) Will the Government be pleased to state the reasons for the in-

crease of the charge %er head of population for military expenditure from
Rs. 125 in 1914 to Rs. 2.51 in 19237

(¢) Do Government propose to take steps to bring down the military
<harge to the level of the year 19147 :

The Honourable Sir Basil Blackett: (a) No.

(b) 1 would refer the Honourable Member to the two memoranda deal-
ing with the subject of the growth of military expenditure since 1918-14
which he received as a Member of the last Assembly and to the Finance

‘Chapter in the book recently published, entitled ‘* The Army in India and
its Evolution . -

(¢) I am afraid this is not within the bounds of possibility in the near
future.

PREDOMINANCE OF EUROPEAN OFFICERS IN THE RESEARCH INSTITUTE
AT Pusa.

545. *Khan Bahadur Sarfaraz Hussaln Khan: (a) With reference to the
statement laid on the table in reply to starred Question No. 27, on the lst
February, 1924, will the Government be pleased to state the reasons for the
predominance of the number of European officers over that of the Indians
in the Research Institute at Pusa?

(b) Will the Government be pleased to say whether applications for
filling each of the posts mentioned were called for in India and how many
Indian applicants came forward for each of such posts?

Mr. M. 8. D. Butler: («) The reason for the predominance is that the
original appointments were made when there were no Indians available
with the necessary qualifications. As each appointment falls vacant the
«claims of Indians with the necessary seniority and experience are con-
-gidered. It is only recently that Indians have begun to be recruited in
any numbers for the Indian Agricultural Service. Bince 1921 only two

appointments have been made to the staff of the Research Institute of
‘which one was an Indian.

(b) No. The ordinary practice is to recruit the best men available
from the Indian Agricultural Service.

STATE PRISONERS IN TRE CENTRAL JAIL, ALIPUR.

546. *Khan Bahadur Sarfaraz Hussain Khan: (a) With reference
to the reply given to parts (b), (¢), and (d) of Question No. 20, on the 1st
February, will the Government be pleagsed to state (2) the number of Poli-
tical prisbners in the Central Jail, Alipur?

(b) the number of blankets or quilts as the case may be, supplied to each
-one of them at the beginning of the present cold weather season?

(c) Will the Government be pleased to state the hours during which
they are allowed to join games?
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(d) the number of meals they are supplied with, and the approximate
cost of each of such meals?

The Honourable Sir Malcolm Hailey: (a) Eight.

(b) Government have no information as to the number of blankets
supplied to each man. Under the rules prisoners use their own bedding
and any deficiency in the prisoners’ bedding is made good at Government.
expense.

(c) At least one hour in the morning and -evening is allowed each
prisoner for out-door exercise.

(?) Three meals a day at a cost of Re. 1-4.

Mr. K. Ahmed: For want of this out-door exercise our political
prisoners, I suppose, have suffered from time to time; and it was owing to-
this cause that Mahatma Gandhi himself got ill and had to undergo an
operation for appendicitis . . . . . . ..

Mr. President: ' That does not seem to me to be a question.
Mr. K. Ahmed: Ix it not a fact, Sir?

SUPERIOR APPOINTMENTS HELD BY INDIANS IN THE SECRETARIAT.

547. *Khan Bahadur Sarfarax Hussain Khan: Will the Government be
pleased to state the number of Indian Under Secretaries, Deputy Secre-
taries, Additional Deputy Secrctaries, Secrctaries, Joint Secretaries and
Additional Joint Secretaries, before and after the Honourable Mr. Sastri’s.
Resolution was adopted by the Council of State, on the subject during the
last Delhi Session?

The Honourable Sir Malcolm Hailey: A statement is laid on the table:
giving the information asked for.

Number of Indian Under Secrctaries, Deputy Secretaries, Additional Depuly Secre-
taries, Secretartes, Joint Secretaries and Addstional Joint Secretaries before and
?ftm' the Honourable My. Sastri's Resolution was adopted by the Council of State-

luring the last Delhi Session.

Before, After.

Under Secretaries . . . . . 1 2
Deputy Secretaries . . . . 2 ]
Additional Deputy Secretarie . . . 1 1
Secretaries . . . . Nil. Nil.
Joint Secretaries . . . . . 1 1
Additional Joint Secretarics . . . Nil. Nil.

RETRENOHMENT OF SUPERIOR APPOINTMENTS IN THE SECRETARIAT.

548. *Khan Bahadur Sarfaraz Hussain Khan: Will the Government
be pleased to state the number of posts of Secretaries, Joint Secretaries,
Additional Joint Secretaries, Deputy Secretaries, Additional Deputy Secre-
taries, Under Secretaries, Assistant Secretaries and Registrars recom-
mended to be retrenched in each of thc Departments of the Government of
India by the Retremchment Commifgee, and how many of each of such
posts have actually been retrenched, and the names of the departments
where such posts have been retrenched?

The Honourable Sir Malcolm Hailey: A statement is laid on the table
giving the information asked for.
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CoMPLAINTS BY INDIANS IN KENYA.

549. *Mr. Bhabendra Ohandra Roy: With reference to the reply given
to starred Question No. 6 on the lst February, will the Government be
pleased to state whether postal censorship has been put on complaints
coming from Indians in Kenya to the Government of India?

Mr. M. 8. D. Butler: No. The Government of India have exercised
no such censorship.

STORAGE OoF CoAL AT BALLYGUNGE RAILWAY STATION.

550. *Mr. Bhabendra Ohandra Roy: (a) With reference to the reply
given to part 2 (b) of the unstarred Question No. 8, on the 1st February
1924, will the Government be pleased to state whether coal is stored in the
railway yard of the Ballygunge railway station (E. B. Railway)?

(b) If so, will the Government be pleased to state whether such storing
is permitted in consideration of any money received by the railway?

(¢) If so, will the Government be pleased to state the amount of gross
receipts by the E. B. Railway from Ballygunge railway station during
ithe year 1922.23 from the storage of cosl in the station yard?

(d) If the answer to part (b) is in the negative, will Government be
pleased to state the reasoms why such storing of coal is allowed in the
station yard?

(e) Is this system of coal storing in the yard permissible in all Railway
gtation ; if not, will the Government be pleased to state the reasons for
this differential treatment to the Ballygunge station?

The Honourable Sir Oharles Innes: (a) Yes.

(b) Prior to 1st February 1924 coal was stored at the Ballygunge yard
under Wharfage Rules. Since 1st February 1824 some railway land has
been licensed to importers of coal for storage.

(c) Rs. 78.

(d) Does not arise. N

(¢) Land is leased out at certain stations where considerable quantities
of coal are received. At other stations coal is stored under ordinary Wharf-
age Rules.

Cosr oF CoMMISSIONS AND COMMITTEES.,

561, *Mr. Bhabendra Ohandra Roy: Will the Government be pleased
to state the total cost incurred from the revenues of India on Committees
and Commissions during the year 1928-24; and mention the names of each
of such Committees and Commissions with dates when they commenced
their deliberations?

The Honourable Sir Malcolm Halley: The information asked for by
the Honourable Member is being collected and will be laid on the table when
ready.

ReprorTs oF (CoMMIS88IONS AND COMMITTEES.

552. *Mr. Bhabendra Ohandra Roy: (a) Will the Government be
pleased to state whether in appointing 'Comm:t.trees and Commissions any
.date is fixed for the presentation of their reports to Government?

(b) If not, will the Government be pleased to state the reasons?
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The Honourable Sir Malcolm Halldéy: (a) and (b). No definite date is
ordinarily fixed for the presentation of its report by a Committee or Com-
mission, as it is usually not possible to say beforehand when exactly a
Committee or Commission will be able to complete its inquiries and to
report.

GRANTS FOR COMMISSIONS AND COMMITTEES.

558. *Mr. Bhabendra Ohandra Roy: (a) Will the Government be
pleased to state whether a lump sum grant is provided to each of such Com-
mittees and if so, on what basis and calculation such suns are fixed for
each of such Committees and Commissions?

(b) Will the Government be pleased to state whether any programme
of tour is outlined before the appointment of such Committees?

The Honourable Bir Malcolm Hafley: (a) The answer is in the negative.
A detailegd estimate is prepared of the probable expenditure of a Committee
or Commission under detailed heads of expenditure.

(b) A rough forecast is made of the places which a Committee or Com-
misgion might visit, but it is left to the Committee or Commission to
prepare a definite itinerary.

RarLwAy QUARTERS FOR INDIANS.

554, *Mr. Bhabendra Ohandra Roy: (a) Will the Government be
Flcaaed to state the number of rooms provided in each of the classes of

ndian quarters built by Railways for their Indian staff?

(b) Will the Government be plessed to give the dimemsion of each of
the rooms? ;

(¢) Will the Government be pleased to state the dimension of the
enclosed court yard provided in each of the different classes of quarters?

(@) Is it & fact that Indian quarters are constructed in such a way that
one room is behind the other?

(e) If 8o, are the Government aware that tenants have to pass one room
to get into the other and thereby are put to great inconveniences.

() Will the Government be pleased to state whether any rent is charged
from the Railway servants occupying either Indian quarters or European
quarters?

The Honourable Bir Oharles Innes: (a), (b), (c), (d) and (¢). The
Government cannot answer the question. The types of quarters adopted
by the various railway administrations are not uniform.

(f) Rent is charged from employees, both European and Indian, who
are not entitled to rent-free quarters under the rules.

RaiLway QuarTERs ror EUROPEANS.

555. *Mr. Bhabéndra Ohandra Roy: (a) Will the Government be
pleased to state the mumber of rovmns in ench of the classes of European

quarters for railway staff?
(b) the dimensions of rooms in each of such classes of quarters?
(c) Will the Government be pleased to state whether furniture is supplied

to European staffs of Railways occupying railway quarters? If so, will
they be pleased to state the varietics and the number of pieces of furniture

supplied to them?
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The Honourable Sir OCharles Innes: (a) and (b). The answer is the
tame as in the previous question.

(¢) No furniture is provided at the cost of railways for European or
any other staff occupying railway quarters.

“C " axp “ D " Tyrg UNORTHODOX QUARTERS, RAISINA.

556. *Mr. Bhabendra Ohandra Roy: (¢) Will the Government be
pleased to state the number of C type and D type unorthodox quarterx
already built and occupied in Raisina?

(b) the number of each of the types mentioned under construction?

(c) Is it & fact that Government are building only D type quarters?

(d) If so, will the Government be pleased to state the reasons for con-
structing a large number of D type quarters?

(e) Will the Government be pleased to state the number of rooms and
sitting rooms provided in cach of the types of quarters mentioned?

The Honourable Mr. A. O. Ohatterjee: (a) and (b). The number of
(! type unorthodox quarters built and occupicd are 66 and 87 respectively.
‘The number under construction is 2. There are no D type unorthodox
quarters built, occupied or under construction.

(¢) No; but the lurge majority of quarters now under construction are
D type orthodox quarters.

(d) The number of quarters in cach clags has been provided with regerd
to the number of clerks falling thercin, Out of a total of 680 clerks,
belonging to Dopartments and offices that will be permanently located in
Delhi, there are 614 who fall in class D. The provision of a large pro-
portion of quarters in this class was, therefore, necessary.

(¢) Class C Unorthodox—1 Dining JRoom, and 8 Bed Rooms.
Class C Orthodox—1 Sitting Room, and 2 Bed Rooms.
Class D Orthodox—1 Sitting Room, and 2 Bed Rooms.

Bi1ze orF Rooms IN OrRTHODOX AND UNORTHODOX QUARTERS AT RAISINA.

567. *Mr. Bhabendra Ohandra Roy: Will the Governmen® be pleased
to state the following (1) dimensions of cach of the rooms in & C type
und & D type orthodox quarters; (2) the number of classes of unorthodox
quarters at Raisina; (8) the dimension of each of the rooms in cach of the
classes of unorthodox qunrters?

The Honourable Mr. A, O. Ohatterjee: (1) and (8). The dimensions of
the rooms vary, and it would be impossible to give details within the scope
ot an answer to & question. The plans of these quarters have been placed
in the Library, and the Honourable Member will be able to get the infor-
mation he requires from them,

(2) Three.

Mr. K. Ahmed: Sir, 1 suppose in these orthodox quarters the electric
current and bulbs sre given by the (Government?

The Honourable Mr. A. 0. Ohatterjee: I could not say.

Mr. K. Ahmed: But there is nothing in the circular notice issued from
‘he department to each and every mcember that they will be separately
charged ?

B
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The Honourable Mr. A. O. Ohatterjee: That question does mot arise,
so far as 1 cun make out.

81z o BEp RooMs 158 1) TYPE QUARTERS.

558. *Mr. Bhabendra Chandra Roy: ls it u fuct thut the dimensions or
the space area of stables provided in Bungulows at Raisina are equal to, if
not bigger than, that of the bed rooms provided in I) type quarters?

If 8o, will the Governinent be pleased to state the reasons for making
the rooms so small?

The Honourable Mr. A. O. Ohatterjes: The answer to the first part of
the question is in the negative.

The second part does not arise.

(CoNTROL OF TRANSFERRED DEPARTMENTS.

559. *Mr. A. Rangaswami Iyengar: (a) With reference to the unswer
to my unstarred Questions Nos. 056, 57 and 058 of the 5th instant, has the
attention of the Government been drawn to the answer given by the
Government of Madras to s question put to them in the Legislative
Council on the Tth instant regarding the extent of application of the
Devolution and Fundamental Rules to the power of appointment and
eontrol? by ministers aver the offices and posts in the Transferred Depart-
ments

(b) Do the specimen Rules referred to in the answer to my question
No. 58 maintain in force the generul orders and directions contained in the
Despatches of the Court of Directors and Board of Control as to the powers
of the Governor General and Governors and their Councils, notwithstand-
ing the transference of suthority und control over Provincial and Trans-
ferred Subjeets to the Provincial Governments in accordance with the linles
riforred to in (a)?

The Honourable Bir Malcolm Halley: (¢) Govarnment have secn n
newspaper rgport of the question-and the reply referred to.

(b) There is no conncetion between the speeimen rules and the general
orders and directions mentioned by the Honourable Member.

SuBscrIPTIONS TO NEWSPAPERS.

560. *Mr. Alimuzzaman Ohowdhry: Will the Government be pleased
tc state how many copies each of the following newspapers are subscribed
for the Government of India in the

(a) Home Department.
., (b) Finapce Department.
' (c) Department of Industries and Labour,
(d) Department of Fducation, Henlth nnd Lunds.
(6) Legislative Department.
(f) Yoreign and Political Department.
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(1) The ** Amrita Bazur Patrika * (Calcutta).
(2) The ** Bengalee ' (Calcutta).

(8) ** Forward '’ (Caloutta).

(4) The ** Servant "' (Calcutta).

(5) The ' Mussulman "' (Calcutta).

(8) ‘' Progress "’ (Calcutta).

(7) The ‘“ Leader "' (Allahabad).

(8) The ‘‘ Tribune '* (Lahore).

(9) The ‘‘ Muslim Outlook ' (Lahore).
(10) The ‘‘ Hindu "' (Madras).

(11) The ‘* Bombay Chronicle ",

{12) The ** Servant of India =’ (Bombay).
(18) Fhe ‘* Search Light '' (Patna)?

The Honourable Sir Malcolm Hailey: A statement containing the
1equired information is laid on the table. The: Honourable Member will
of course understand that thiz excludes the copies taken by our Public
Information Bureau. '

Number of copics of certain newspapers subscribed for, for the uxe of the Departments
of the Government of Indiu specified.

| !
| Industries nmtlm.l- . ‘ Foroign |
Nume of Newspuper,| Home. | Finnuce,|  wnd l!:nlt'h ' ﬁ:s’*" | an . Total,
! Labour. I.a:da. [ IM1ve. | politionl.
|
1. The * Amrita ‘ J
Basar Patrike,” | 1 | 1 Nil 1 M| M a
2. The “Beugnlve.” Nt l 1 1 | 1 1 | Ml 4
8. “ Forward " No N Na | Nt Nit Nu |
4 The * Borvant.” | Mt | Nl 1 Nu Ni Mol o1
h. The * Mussul- . ‘ ) . . I
men” . .| N l Nif Nil Nil Nil l Nit )
6. * Progress " Nit | Nt N Nl 1 N 1
| i [ |
7. The “Lender| 2 | 1 12 | Na o N
| - i
8, The “ Tribune.”| 2 ' Nl N, g 1 i W o
9. The “* Muslim '. | !
Outluck ' .| Nil Nil N Nal 1 | N1
10. The “* Hindu".| Nd ' 1 N1 Nl Na |
. | i
11. The *‘ Bumbay | |
Chroniole ”* . 1 1 1 2 Nit 1 6
| 1
12, The “ Bervant . ; i
of Indin” .| 1 . N 1 1 1 om |
13. The  ** Searoh ) ) I ; '
Light™ . .| Na | N il ‘ Nl ¥o| M .
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~ Mr. Devaki Prasad Sinha: Whut is the criterion adopted by Government
in the matter of sclecting the newspupers for which they choose to
subscribe ?

The Honourable Sir Malcclm Hailey: 1 do not think there is any
criterion adopted. I give here informution as to the eopies tuken by eaeh
department, and 1 think cach departiment deeides for itself what news-
pupers it needs for its own purposes.

Mr. Devaki Pragad Binha: Do I understand there is no circular or
order directing the departinents to subscribe for particular newspupers or
not to subscribe for particulur newspuapers?

The Honourable Sir Malcolm Halley: Certainly it is the cuse.

Diwan Bahadur T. Rangachariar: May 1 usk, Sir, if Government huve
sny objection to consult the Publicity Advisory Board in this matter?

The Honourable S8ir Malcolm Hailey: None whatever. It will be
competent for sny department to receive the assistance of the Publicity
Advisory Board in this matter and to ark for their advice.

Mr. K. Ahmed: Arc the Government aware of the fuet that the public
have got u strong suspicion that Government are in the habit of giving
subsidies—subseriptions or n lump sumn of money—to certain newspapers :

Mr. President: The question refers to subsidies. It does not arise out
of newspapers subscribed for by the various departments of the Govern-
ment of India.

The Honourable 8ir Malcolm Hailey: You will be kind cnough to
ullow me to add, that no subsidy i given to newspapers,

Foropkans, HiNpus AND MusAMMADANS 1IN TUE SUPERlon Avpir
BERVICE.

561. Mr, Alimuzgzaman Ohowdhry: Will the Government be pleased
{0 state how many oflicers of the Buperior Audit Service employed at the
headquarters of the Central Government arc

(1) Europeans,
(2) Hindus,
(8) Muhammauduns?

The Honourable Sir Basil Blackett: The following figures show the
number of officers belonging to the Indian Audit and Accounts Service
und the Military Accounts Department, employed in the Departinents of
the Govermmnent of Indin and attached offices, 1.e., offices moving between
8imla and Delhi, under each of the threc entegorics mentioned by the
Honourable Member:

Indian Audit and Accountw Militury Accounts
Service. Departwent,
(1) Europenns 8 (1} Karopeans 8
(2) Hindus H (2) Hindu 1
(3) ¥nhammadane N/ (3) Muhammadans N¢/,

Mr., K. Ahmed: Do (Government propose to remove the zero or fill in
the blank by sppointing 8 Muhammadan?



QUESTIONS AND ANSWERS. 111%

The Honourable Bir Basil Blackett: 1 think that depends entirely on the
Mubammadan community, Sir.

Mr. K. Ahmed: What are the tests imposed on a candidate? If the
Honourable the Finanee Member chooses to tell me, 1 shall, repregenting
the community, supply one secording to his liking.

The Honourable Bir Basil Blackett: I was not able to catch the
question, Sir, but 1 am sure I do not know the answer.

UNSTARRED QUESTIONS AND ANSWERS.

BoLsHEVIK ACTIVITIES IN INDIA.

160. Mr. T. 0. Goswami: Will the Government of 1udia be plensed to
stute :

(i) whether they possess direet ovidence of Bolshevik activities in
this country?

(ii) whether a considerable number of influentiul  Indisus  are
engaged in Bolshevik uctivities (a) in Indis, (b) outside India?

(iii) whether Bolshevik activities, such as Government have evidence
of, is not almost exclusively confined to distribution of pro-
paganda literature?

The Honourable Sir Malcolm Halley: Govermment are about to insti-
tute judicial proccedings after obtaining legal advice against certain per-
sons accused of complicity in n conspiruey of the type known as Bolshevik.
In these proceedings the points raised in the Honourable Member's ques-
tion will be in issue. They ure thercfore not prepared at this stuge to make
» statement on the subject.

AceNcy FUNCTIONS DISCHALGED BY THE SECRETARY OF STATE ON
BENALF OF THE GGOVERNMENT OF INDIA.

170. Diwan Bahadur M. Ramachanfra Rao: Will the Government
be pleased to state the agency functions which the Becretary of State is
still discharging on behalf of the Government of Indis and whether the,
Secretary of State has considered the desirability of transferring those func-
tions to the High Commissioner in England ?

The Honourable Sir Oharles Innes: On his appuintinent, the High
Commissioner took over from the India Office the work connected with
the Stores Department, the Indiun Students’ Departinent, the offices of
Trude Commissioner and the official Agent to the Administrators-Generul
in India und thosc sections of the Accountunt-Generul’s Departinent which
were concerned with making payments for stores und with the issue of civil
leave pay und pensions. As it way essentiul that the proper orgunisution
and effective agsimilation of duties alrendy transferred should precede anv
ansumption of fresh duties, it was left to the High Commissioner to ini-
liate action in regard to the fresh transfer of agency work on behalf of the
various (Governments in India from the India Office. In accordance with
this procedure, the further duties enumernted in the attached list have
since been tuken over by him. As regurds the lust item, the actusl ser-
vices and appointments for which the High Comnmissioner shall recruit on
behalf of the Governments in India is still under consideration.
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2. Agency work still remaining with the India Office relates mainly to
subjects intinately connected with questions of policy and the issue of
military leave pay and pensions in the Accountant-General's Department.
The transfer of the last mentioned item ig at present considered impracti-
cable us likely to lead to administrative difficulties and also to heavy ex-
pense on sccount of accommodation which will have to be provided in the
High Commissioner's Office for the very large staff employed on the work.

List of subjects transferred from the India Office to the High Commissioner for India.

1. Detailed arrangements in connection with training in England or abroad under
standing req'ulations of recruits or probationers sslacto& under proper suthority, e.g.,
Indian Civil Bervice and Indian Forest Bervice probationers.

- 2. Arrangements in connection with civil officers 1including Indian Medical Bervice
:t)tllﬁca? in civil employ) on deputation or study leave from Indis, and facilities
ercfor.

l;’a. Disposal of inquiries from and regarding India, which do not raiso issues of
policy.

4. The provision of steamship passages for civilian personnel.

6. Purchase of quinine on behalf of the Government of India.

6. Actual arrangements in connection with exhibitions.

7. Work in connection with the Imperial Mineral Resources Bureau.

8. Work connected with destitute Lascara. -

8. Imports into India of cocaine, morphia, etc.

10. Letters of request

11. Royal Humane Bociety medals.

12, Repatriation of criminal lunatics.

13. European's departure from India under the European Vagrancy Act, 1874.
14, Relief of repatriation of destitute persons (in und from the United Kingdom).
15. Purchase of bulls, stallions, etc., for military purposes.

16. Arrangements for the sale of Government publications, including muaps.

17. Distribution of Government publications to departments, institutions, and indivi-
duals to whom n regular supply is made.

18. Supply to India of Parlismentary pspers and Stationery Offico publications.

19, Arrangements for publication in England of works on behalf of the Indian
Gouvernments.

20. Receipt and shipment of currency pobtes and payment therefor, arrangements for
design and supply still remuining with the 1. .

21. All business arising in England out of the Administration of the Gencrsl, or suy
other Civil, Provident Fund,

22, Recruitment for cortuin Services snd appointments.

MESSAGE FRROM THE COUNCIL O STATE.

Secretary of the Assembly: Sir, the following Message has been received
fromn the Secretary of the Council of State:

“1 directed' to inform the Legislative Assembly that the following motion was
carried 1h the Council of State at their meeting on the 28th February, 1924, and to re-
quest the concurrence of the Legislative Assembly in the repommendation contained
therein, namely : :

‘ That this Council do recommend “to the Legislutive Assembly that the Bill to
consolidate the law applicable to intestate and testamentary succession in British Iudia
be referred to a Joint Committes of this Council and of the Legislative Assembly, and
that the Joint Committee do consist of 12 Members "." -



AMENDMENT OF STANDING ORDERS.
ELECTION OoF THE SELECT COMMITTEE.

Mr, President: I have to inform the Housc that up to 8 p.M. on Thurs-
day, the 28th Fobruary, which was the time fixed for receiving nominations,
only seven nominations were received for election to the Select Committee
on the samendment of Standing Orders. As the number of Members nomi-
nated for election is equal to t im number required, I huve to announce that
the following seven Members are declared to be duly elected to serve on
the said Belect Committee:

1. The Honourable 8ir Malcolm Hailey.
Bir Henry Moncrieff Smith.
Mr. E. G. Fleming.

Mr. K. Ahmed.

Sir Chimanlal Setalvad.
Bir P. 8. Sivaswamy Aiyer.
Mr. M. A. Jinnah.

L

*

e TR W

THE INDIAN FINANCE BILL.

The Honourable 8Sir Basil Blackett (1inance Member): Sir, 1 introduce
the Indian Finance Bill, 1924

THE REPEALING AND AMENDING .BILL.

8ir Henry Moncrieft Smith (Secrctary, lLegislntive Department): Sir,
T move that the Bill to amend certain enactments and to repeal certain
other enactiments be taken into consideration,

The motion wuas adopted.

Clauses 2, 8 and 4 were added to the Bill,

The Schedules were added to the l3ill.

Clause 1 was added to the Bill,

The Title and Prownble were added to the Bill.

Sir Henry Moncriefl Smith: Siv, I move that the Bill be passed.
The motion wus adopted.

The Assembly then adjourned till Eleven of the Clook on Monday, tii:
3rd March, 1924,
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